o  CENTRAL ADMINISTRATIVE TRIBUN&L
| ' PRINCIPAL BENCH 4
 NEW DELHI

C.A. NO. 22 of 1

New Delhi this the 21st day of February, 1995

HON'BLE SHRI B, K. SINGH, PEMBER (A)

1. Shri Kuldip Kuymar 5/0 1ats
Shri Achsey Lal,
R/0 4/20 Rouse Avenue,
New Delhi,

2, Smt, Ramwati W/0 Lata Shri
' ﬁchey ‘Lal, 4/20 Rouse Averue,
New Dalhl. ‘

= . ( By Kdvocate Shri D, R, Gunta )

Versus

1« Union of India through

: Secretary, Ministry of
Urban Development, Nirman
Bhawan, New Balhl‘,k‘ :

2, The Director of Prlntlng,
' Mipistry of Urban Dsvelopment,
Nirman Bhawan, New Delhi,

3, Asstt, Mapager (Rdm/Estates),
Govt, of India, Mipistry of
Urban Develepmant Government

of India Press, ﬂlntc Road,
Neu Delhi - 1186&2.

( By Advocate Shrl;m. K. Gupta )

0 R D E R (oE)

Learned counsel for the appli'

ra;axnder to the counter reply fi

At thls stage, learned cﬂunsal'fs‘

for the applicants agre

o the respondents



1n thls ragard

2, The application is disposed eflmitﬁﬁtﬁe
to the'responﬁents'to cansidér the case éf thﬁ'

appllcants on merits and llberty 13 grantaﬁ tﬁ th

The rsspendents are 'grantad Faur‘m&ntha’;ti

with this direction. Thare shall be ne5é£ﬁerﬁgas

costs,



